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ITEM NO.23        REGISTRAR COURT           SECTION IV-B

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

                BEFORE THE REGISTRAR MS. SUJATA SINGH

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 13470/2023

OM PARKASH (DEAD) THR. LRS.                        Petitioner(s)

                                VERSUS

THE STATE OF HARYANA & ORS.                        Respondent(s)
 
WITH

Diary No(s). 13469/2023 (IV-B)

Diary No(s). 30328/2023 (IV-B)
(FOR ADMISSION and I.R. and IA No.179547/2023-CONDONATION OF DELAY 
IN FILING and IA No.179549/2023-APPLICATION FOR SUBSTITUTION and IA
No.179569/2023-SETTING ASIDE AN ABATEMENT and IA No.179550/2023-
PERMISSION TO FILE PETITION (SLP/TP/WP/..) and IA No.179571/2023-
APPLICATION FOR CONDONATION OF DELAY IN FILING THE APPLICATION FOR 
SETTING ASIDE THE ABATEMENT)
 
Date : 04-10-2024 This petition was called on for hearing today.

For Petitioner(s)
Mr. Somvir Singh Deswal, Adv.
Mr. Abhishek Deswal, Adv. 

                    Mr. Nischal Kumar Neeraj, AOR 
                  
For Respondent(s)
                    
                   Mr. Akshay Amritanshu, AOR.
                   Mr. Samar Vijay Singh, AOR
                   Ms. Sabarni Som, Adv.
                   Mr. Fateh Singh, Adv.

    Mr. Samyak Jain, Adv.
Ms. Drishti Saraf, Adv.
Ms. Pragya Upadhayay, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

SLP(C) D.No.13470/2023

Four weeks time, as a last chance, is granted to respondent

nos.1 to 3 to file counter affidavit.

After the expiry of said period, matter shall be processed for

listing before the Hon’ble Court as per rules.
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SLP(C) D.No.13469/2023

Four weeks time, as a last chance, is granted to respondent

no.1 to file counter affidavit.

After the expiry of said period, matter shall be processed for

listing before the Hon’ble Court as per rules.

SLP(C) D.NO. 30328/2023

Four weeks time, as a last chance is granted to Mr. Akshay

Amritanshu, Ld. AOR who had also appeared for respondent nos.1 and

2 on the last date of hearing for filing vakalatnama and counter

affidavit.

Ld.  Counsel  for  the  petitioner  has  filed  application  for

deletion in respect of respondent nos.3 to 5.

Hence, process the said application for listing before the

Hon’ble Judge-in-Chambers, for kind consideration.

                                                  SUJATA SINGH
                                                   Registrar
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